| I TEM NO. 82 COURT NO R-2 SECTI ON Xl

SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR S. G SHAH
Petition(s) for Special Leave to Appeal (Civil) No(s).10711/2006

(From the judgment and order dated 27/03/2006 in CMAP No. 57094/ 2005
of The H GH COURT OF JUDI CATURE AT ALLAHABAD)

SHI V PUJAN PRASAD Petitioner(s)
VERSUS
STATE OF U.P. & ANR Respondent ( s)

(Wth prayer for interimrelief and office report)

Date: 10/05/2007 This Petition was called on for hearing today.

For Petitioner(s)
M . Abhi shek Chaudhary, Adv.

For Respondent (s) M. Anil Kaushik, Adv.
for M. Praveen Swarup, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

Interim application filed on 18th April, 2007 for
bringing on record the LRs. of the petitioner is allowed,
as prayed for. Cause title be anended accordingly.

Petitioner may file Rej oi nder Affidavit bef ore 17th
July, 2007.

Li st the matter before the Hon' ble  Court after 17th

July, 2007.

(S. G SHAH)

S Regi strar



